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No:. 	1353 / 2000,103/20001,212/2001 & 297/2001 

Tuesday,. this the 18th day of December, 2001. 

CORAM 

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN 
HON'BLE MR. G. RAMAKRISHNAN, ADMINISTITIvE MEMBER 

O.A. 1353/2000 

M.P.Jerson 
Welder, Integrated Fisheries Project 
Kochi-16 

K.C. Sebastian 
Mechanic, Integrated Fisheries Project 
Kochi-16 

N. Gopi 
Mechanic, Integrated Fisheries Project 
Kochj-16 

M.N. Raghunatha Kurupu 
Lascar, Integrated Fisheries Project 
Kochj-16 

K.P. Xavier 
Carpenter, Integrated Fisheries Project 
Kochi-16 

K.R. Kuttappan, 
Assistant Foreman (Structural), 
Integrated Fisheries Project 
Kochi-16 

A.K. Karthikeyan 
Mechanic 
Integrated Fiheries Project 
Kochi-16 

J.George, 
Assistant Operator, 
Integrated Fisheries Project 
Kochi-16 

T.P. Mohanakrishnan, 
Bosun 
Integrated Fisheries Project 
Kochi-16 	 Applicants 

By Advocate Sri V.R. Ramachandran Nair 

Vs 

1. 	Union of India represented by 
The Secretary, Ministryof Agriculture, 
Deptt. of Animal Husbandry and Dairying, 
Krishi Bhavan, New Delhi. 
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The Secretary, 
Ministry of Personnel, Public Grievances & 
Pensibn,Department of Personnel & Training, 
New Delhi. 

The Director-in-Charge, 
Integrated Fisheries Project, 
Kochi-16. 	 .. Respondents 

By Advocate Mr. Govindh K. Bharathan 

O.A. No, 	103/2001 

M.L. 	Xa'ier, 
Engine Driver, Class II, 
Integrated Fisheries Project, 
Kochi-16. 

Gilbert Gomez, 
Junior Deck Hand, 
Integrated Fisheries Project, 
Kochi-16. 

K.K.Sornnsundaran, 
Junior Deck Hand, 
Integrated Fisheries Project, 
Kochi-16. 

K.K.Pavunni, 
Junior Deck Hand, Integrated Fisheries Project, 
Kochi-16. 

(By Advocate Sri V.R.Ramachandran Nair) 

V. 

Union of India represented by 
The Secretary, Ministry of Agriculture, 
Deptt. of Animal Husband;ry and Dairying, 
Krishi Rhavan, New Delhi, 

The Secretary, 
Ministry of Personnel, Public Grievances & 
Pension,Departrnent of Personnel & Training, 
New Delhi. 

The Director-in-charge, 
Integrated Fisheries Project, 
Kochi-16, 	 . . Respondents 

(By Advocate Shri C.Rajendran,SCGSC) 

(L.A,No, 	21L2.00j. 

S.Ismai.i, 
Junior Deck Hand, 
Integrated Fisheries Project, 
Kochi-16 	. 	 .. Applicant 

(By Advocate Sri V.R.Ramachandran Nair) 

Vs. 
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Union of India represented by 
The Secretary, Ministry of Agriculture, 
Deptt. of Animal Husbandry & Dairying, 
Krishi Bhavan, New Delhi. 

The Secretary, 
Ministry of Personnel Public Grievances & Pension, 
Department of Personnel & Training, 
New Delhi. 

The Director-in-charge, 
Integrated Fisheries Project, 
Kochi-16 	. 	 .. Respondents 

(By Advocate Sri Govindh K.Bharathan) 

0.A.No. 297/2001 

T.Jayapalan, 
Senior Deck Hand, Skipper II, 
Central Institute of Fisheries Nautical and 
Engineering Training(CJFNET), 
Chennaj-600 013. 	 . . Applicant 

(By Advocate Sri V.R.Ramachandran Nair) 

Vs. 

Union of India represented by 
The Secretary,Minjstry of Agriculture 
Department of Animal Husbandry & Dairying, 
Krishi Bhavan,New Delhi. 

The Director, 
Central Institute of Fisheries Nautical & 
Engineering Training, 
Dewan's Road,Kochj-16. 

The Secretary, 
Ministry of Personnel Public Grievances & 
Pens i.ons, 
Department of Personnel and Training, 
New Delhi. 	 .. Respondents 

(By Advocate Sri C.Ràjendran,SCGSC) 

These Applications having been heard on 13.11.2001, the 
Tribunal delivered the following on 18.12.2001. 

Q_R D E R 

HON'BLE MR. G. RAMAKRISHNAN ADMINISTRATIVE MEMBER 

As the facts leading to the above four Original 

Applications were similar and the issue to be adjudicated is 

the same these four Original Applications were heard together 

and is being disposed of by this common order. 

K:' 
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The facts as stated in each Original. Applicatjonsjn 

brief are loiloWs 

O.A. 1353f2000 

The applicants in this Ori;gina.i Application are 

Group-C and I) employees in the Integrated Fisheries Project, 

Kochi. 	The Government of India, Ministry of Personnel and 

Troth I,ig v:ide I t:s order No. 35034/1/97EsI't(D) d a t e d 

9 .8.1999 evolved a scheme known as Assured Career Progression 

Scheme (ACP Scheme for short) (Annexure Al). The Scheme 

provide for two financial upgradat ions, one on completion of 

12 years of service and the other, on completion of 24 years 

of service in the case of persons genuinely stagnating for 

want, of ndeqiitit:e promotional avenijç . Pursuant to the aboVe 

?3(l14'upo , I Iii' Iii I Iii r'Mpon1enI 	I ssuod iIII order diiI.'d 	1 1 . 2. 20W) 

graritJng [1 n1lri(:io1 upgrndaf:jo 	to the to the ninth appl.icar,t 

(Annexure A3) arid another order dated 1 .8.2000 by which the 

financial upgradations 	were 	given 	to 	the 	remaining 

applicants. 	The applicants' pay were fixed in accordance 

with the above orders and consequential benefits were granted 

to t: hem wi. I; h e Hec I 1 rorn 9 . 8 . 1 999 . 	The present grievance of 

Ilu' 	111) I I ciin Is 	Is 	t:tia I all, of n sudden the impugned orders 

do I;ed 	21 . 12. 20(')() was 	issued 	by 	the 	thi rd 	respondent: 
eancell .1 fig the ACP scheme benefits to the appl.i c a n t s 

(Anriextire A-5 ) Pursuant to the inst ructions issued by the 

Adrni..j sirative Ministry In 1 t.s 1 etter No. 

dated 7.12.2000. 	Alleging that the impugned order was 

linjus t. I lied arid opposed to the policy conta i,ned in Annexure 

A- 1 se heine and I he eta ri f I cat: I ons I ssund I n Annexure A- 2 , was 

IulSSP(1 	w I. hun I. 	g, I v I !U4 	Ille 	appi 1 call I 	a 	not 'I un 	t1hl(I 	fill  

uppurtiiri I t.y 	to 	show causo against. t;he reduction Is vi I:Iat,ed 

S 
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for violation of the principles of natural justice, the 

applicants have filed this Original Application seeking the 

following reliefs: 

"(I) To call for the records leading up to Ministry's 
letter No. 	548 /2000 -fy-.Adrnn dated 7.12.2000 and 
quash the same to the extent it adversely affect the 
applicants• 

To call for the records leading up to Annexure 
A-5 and quash the same so far as it relates to the 
applicants. 

To direct the respondents to continue to grant 
the benefits of the ACP Scheme to the applicants with 
all consequentj 	benefits. 

To issue such other orders or directions as this 
Hon'ble Tribunal may deem fit and proper in the 
circumstances of the case." 

O.A. No. 	103/2001 

4. 	
The applicants in this Original Application are 

similarly placed as those in Original ApplicatIon 
No. 

1353/2000 except that the first applicant was given financial 

upgradatjo5 by A-3 order dated 11.2.2000 and the remaining 

app1jcnts were given financial upgradatjo5 by A-4 order 

dated 1.8.2000. Through this Original Application they 

sought the following reliefs: 

"(I) To call for the records leading up to Ministry's letter No. 	548/2000-fy-Admn dated 7.12.2000 and 
quash the same to the extent it adversely affect the 
applicants 

To call for the records leading ip to Annexure 
A-5 and quash the same so far as it relates to the 
applicants. 

To direct the respondents to continue to grant 
the benefits of the ACP Scheme to the dpplicants with 
all consequenj 	benefits. 

To issue such other orders or directions as this 
Hon'ble Tribunal may deem fit and proper in the 
circumstances of the case." 

Pd> 
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O.A. No. 	212/2001 

5. 	The applicant who was working as Junior Deck hand in 

the Integrated Fisheries Project and was due to superannuate 

on 30.6.2001 was granted financial upgradatfon under the 

Assured Career Progression Scheme approved by the Government 

Vide the 0.M. dated 9.8.99 (Arinexure Al) by A3 order dated 

11.2.2000 issued by the 3rd respondent. By anotherorder 

dated 17. 2.2000 the app! icani: 's pay was fixed in t:he grade of 

Rs. 3200-85-4900 wit:I, effect, from 9.8.99. However, the 

it ppIi. c a n t: 	did 	not 	ge t: 	t: he financial 	bone F i. tf lowi ng 

there I ror. 	Therefore the app! :ican t. has f 1 1. ed 	t: hi.s Or:i gina 1 

App ii cat:i.on socking tue following reLiefs 

"(1) To issue a direction to the respondents to 
effect: the financial upgradaition and fixation of pay 
in accordance with Annexure A-3 and Annextire A-4 with 
al,1 Consequential benefits 	immediately 	to 	the appi. iciiiit: 

( ii.) To direct the respondents to pay 	18% interest 
for t:Iio delayed payment: of arrears 

To issue such other orders or directions as 
this lion' hie Tribunal may deem fit and proper in the 
circumstances of the case." 

2-001 

6. 	The a p.pl :1..  can t: a Senior Deck Hand who C I a rims to lia VO 

put 	In 	21 	years nf 	service, 	hs 	rnP(1 	this 	Original 

App! I cat: I on ;iggr Loved by , A-4 order dat: 0(1 9. 1 .2001 by wh :1 cli 

his claim for, :financjaj upgradatjon under the ACP Scheme was 

rejected on the ground that he did not possess the requisite 

(jUfl 11.1 ca t: ion for p romo t: ion to the ocx I: higher grade as per 

the notirfied Recruitment Rules. He sought the following 

i-'ol i els through this On giniii Applicrjt:jon: 

" ( I  ) 	To 	cal I For t: he records. I. ead I rig up t:o Annex u re 
A-4 and quash the same. 
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(ii ) To Issue a (Itrec ti on to the respondents to grant. t;he financial upgradatjon and pay the consequential 
benefits thereof to theapplicant. 

(iii)To issue such other orders or directions as this 
Hon'b]e Tribunal may deem fit and proper in the 
circumstances of the case." 

Resporident;s filed reply statementjri all the Original 

Appi Icijtiorj (Mfltendlnig that: the t)enefIt: of ACP Scheme was to 

ho griini ted to t: lie nmpIoyes who genu:lne 1. y s tagnia to I ni a grade 

for want: 01 tidequa to promo t: iona 1 avenues on fuif I 1, iment of 

rocru I imont quail f icoti otis for prolflo tforl to the 	next: 	lii gher 

grade in a defined hierarchy of grades. As the applicants in 

the UI rst. t:hroo Original App.1i cat ions did not qualify for 

promoti on to the next higher grade in the direct line, the 

henef It: wrong I y gi von t:o t:hom by A-3 and A-4 orders In 0. A. 

1353/2000 and O.A. No. 	103/2001 were rightly recalled by 

S 	I nipiignied 	order 	- I it 	I: hose 	On gi no I. 	Apl I cot: 1 otis 	arid 

therefore there was 110 mien t: In 	I:hieso 	Appi Icot ions. 	'i'hey 

(0fl totitlod 1: hat: 1 it 0. A. 21 2/2001 A-3 and A-4 orders gran LI ng 

financial upgradatiorn to the applicant and fixation of his 

pay were issued without advert:ing to the fact that the 

appi ftnri I: Was not: possess I rig the requisite qualification for 

Promotion t:o the next hi g-her grade as per the not -tfl ed 

Rec ru I t:mnn I. Ru I es , I: he sal (I orders wore rocn.1. 1 eI when the 

nil sttike czimo to I :Ighit: . in 0.A.No. 297/2001 they in addition 

to the ground that the applicant did not possess the 

requisite qual i:ficat ions for promotion to the next higher 

grade as per the conditions of eligibility entitled for 

financial upgradation also submitted that the applicant had 

comp le t:ecl on 1 y 11 yea r's of rn Y'gu-ia r so rv i(.-e and :j us t I fled the 

1 ssii 0 0 1 	I. Ii 	1 in f) U II 0(1 (1 r (10 r 

App Ii 001115 	I 	I I i'd rejo-I tutor 	-In 0 .A. 	1:353/200) 

r- vi1:or-,, j1 -.jrjg the 	polnit:s 	made in 	the 	Original. Application. 
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Heard learned counsel for the parties. 

We have given our careful consideration to the 

submissions made by the learned counsel for the parties as 

well as Lite rival, pleadings and have aJ.so perused the 

documen t:s brougli t: on record 

11 . 	According to the appi :icarits, 	they were given the 

benefits as per the ACP Scheme circulated under A-i OM aind 

the elzibora Le c 1 a ri. f :i.ca Lions :1.sued under A-2 OM . 1{he 

benefits given were being taken away without any cogent 

reasons. If an employee who was only qualified was tobe 

pronioted 1:0 a higher grade, was made eligible to the Scheme, 

the exi:orisi oti of 	the scheme to isolated posts could ne'er,  

t:nke place. 	In the (:iISe of lso.I.a ted posts there could not be 

an assessment of the qualification to the next higher p01st. 

En the ci r(:ums lances , t:hose who were holding isola ted posts 

were at so 10 be detii ed t:he benie fit of ACP Scheme if an 

int:erpre Ia 1: Ion as flOW advanced in the impugned order was 

adopted . The f i rs t: responden I was not enjoined in law as per 

J)ItJI 11 Ol Atinextire Al OM dated 9.8.99 to issue the 

C InriJ:ic;itory 1 et:Ler dated 7. 12.2000. According to him!  the 

very object of the scheme being only to mitigate the hardship 

of the enipl.oyees iii the Group-C and D stagnating in a grade 

for a long t:i.me and as t:here was no provision in the scheme 

which laid down t h a t to be entitled for the financial. 

upgradat:i.on t:he employees should possess the recruitmerit: 

quai.1 I. ica I tori for the next. higher grade, the Impugned 'der 

was highly unj us ti. C .i.ed 	The impugned orders of cancel I I: ion 

had been issued without at fording an opportunity tol the 

	

pp 1 1 can I. I' 	show cause aga I ns I the reduc t ion . 	As per the 

ACt' Sr:lietne 	and 	the 	el.aborat:e 	clarifications 	issued,! t h e 

1.' 	1 lean Is were ci. igi.bie for the AC!' Scheme . 	The eligi 11 ii: y 



condition for appointment of a post was different from the 

eligibility condition for promotion/appointment to a higher 
post. 	

One who was not qualified could not be promoted to a 

higher post. Such an employee does not have an avenue of 

promo I:]. on 

12. 	
The respondetts rely on the conditiot) No. 	6 of 

Annexure-j to A-i OM dated 9.8.99 and the Ministry's letter 

dated 7.12.2000 for Issue of the impugned order dated 

21.12.2000 in OA No. 1 353/2000 and 103/2001 and for 

withdrawal of benefits/non-grant of benefits under ACP Scheme 
in the other 

two OAs. Referring to condition No. 7 of 
AnnoxIjr ( 

 -1 to A-i ON dated 9.8.99 they submjttp(1 that in the 

case of posts wh:Ich were part of a well defined cadre, the 

benefit5 should be granted confirming to the existing 

hierarchical structure only. 

13. 	
Respondents filed R-3G statement in O.A. 	No. 

1 393/2000 and R-7 stateunpnit in O.A. 	103/2001 purported to be 

it)dftatj,i :inter)tifl t:he present grade of each of the 

aPPH.canl:s, next higher grade in accordance with the existing 

hierarchy as per notified Recruitment Rules, qualificaff05 

prescribed for regular promotjoyu to the next higher grade in 

accordance with the existing hierarchy and qua] l.ficatfons 

possessed by the applicants to prove that the applicants do 

not: have the qua1jfjcaj015 prescribed in the Recruji-nient 
Rulp5. 

They also justified the ci.arijcatjor dated 7.12.2000 
on the bns'l s of Aruuupxure 22. 1 of par 22.31 of th Report of 
the Fifth CentrjI 	Pay Comnij5j01 	('nnexui-e 11-311 in O.A. 
1363/2000) 
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14. 	In the light of the above rival, contentions we shall 

considser the validity of the action taken by the respondents 

in the context of the objectives of the ACP Scheme as 

contained in the ACP Scheme circulated under A-i OM dated 

9.8.99 and clarifications contained in A-2 OM dated 

10.2.2000. 

In our vlow pni 1 of A-i OM dated 9.8.99 givnii the 

(;ov p rrimen I: ' s ma sans fo r i,ri t: roduc I rig t: he ACJ Scheme . The 

said para 1 reads as trider: 

"The Fifth Central Pay Commission in its 
Report has made certain reicommendat ions relating to 
the Assured Career Progression (ACP) Scheme for the 
Central. (',overnment civilian employees in all 
Mi n I. s I. r:i. es / Department: s . The ACP Scheme needs to be 
vi eWe(i as 11 Siitety Net' to deiii. WI ti) the problem of 
genuine 	s t: ngni•i t: ion and 	hird s Iii p 	faced 	by 	t. he 
einpl ()y(eS 	IJUC 	to 	lack of ndeuiite 	promotional. 
JIVOI1IIOM . 	Accordingly, alter ciireful ronsidernt:iori it: 
has been (icc :ided by the Guy n romeo 1 to .1 n I: roduce 	t: lie 
AC P Sc home 	recnmmen)(I ed by t h e Elf t: ii Cent: ma 1. Pay 
Comm I SM 1. on WI. Iii ce r t: E 1. n 	mod if Ica t :i.on 	ii S 	I iid Lca t e d 
I)erotlrl(ler -'' 

From a reading of the above we are of the view that in 	case 

of 	any doubt: 	regarding ci 1. gi.bi.li  t:y 	or otherwise fo -  grant of 

borief i Is 	under 	the 	ACP Scheme, 	the guiding pri nci.ple has 	to 

lie 	to 	see 	wliet.lier 	the concerned group of omp] oyees are faced 

WI Iii 	I.11( 	pt'()t)I em 	of sliigruit:Ion 	due t:o 	lack 	ol. adequate. 

) t'OIfl() ti (U1 1. 	t.i v P fliP S 	(.) r because 	Of 	iitiy f aol t 	of 	t:he 1. rs 

16. The conditions No. 6 and 7 of Annexure-I to 	A-i 	OM 

dated 9.8.99 relied on by the respondents read 	as under: 

"6 . 	Fuil 111 linen I of normal. promot. ion norms (benchmark 
deparl:me,itai. 	examinut: ion, 	senuiority - cu,n - fbftness 	in 

case of (iroup 'I)' employees, etc. ) for grant: oil 
I' I nain: Iii I iipgrnda I. I otis , pet' f'ormiince (if 	such 	cliii: I es ic; 

eu I: rusted t:o t.IIP ettitil OOPS together wi t.h 
me ten lion of o.l.d desi gnat: Ions, financial upgradat ions 
us personal, to the i ncumben t for t:Iie s Ia ted pu rpose 
and rest:rictjon of the ACP Schemes for financial and 

/ 
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certain 	other 	benefjts(House 	Building Advance, 
allotment of Government accommodation, advances etc.) 
only without conferring any privileges related to 
higher stntus(e.g invitation to ceremonial 
functfon, deputation to higher posts,atc.) shall be 
ensured for grant of benefits under the ACP Scheme." 

11 7. 	Financial upgradation under the scheme shall 
be given to the next higher grade in accordance with 
the existing hierarchy in a cadre/category of posts 
without creating new posts for the purpose. However, 
in case of isolated posts, in the absence of defined 
hierarchical grades financial upgradatjon shall be 
given by the Ministries/Departments concerned in the 
immediately next: higher (standard/common) pay scales 
as indica t:ed in annexure-J I which is In keeping wi th 
Part:-A of the First Schedule annexed to th 
Noti,fjca Ii on cia ted September 30, 1997 of the Min:I st:ry 
of F I na tic e ( De pu r tiflen t of Expend it: u re ) For :t ns I: ance 
incumbents of isolated posts in the pay scale S-4 as 
indicated in Anne•xure-jT will, be eligible for the 
proposed two financial upgradatjons only to the pay 
scales S-5 and A-6. Financial upgradatjon on a 
dynamic basis (i.e. withouthaving to create posts 
in the relevant scales of pay) has been recommended 
by the Fifth Central, Pay Commission only for the 
incumbents of isolated posts which have no avenues of 
promotion at all. Since financial upgradatjons under 
the Scheme shal.l. be  personal to the incumbent of the 
I solated post:, the same shall be filled at it:s 
original level. (pay scale) when vacated. Posts which 
are part: of a well, defined cadre sha 1.1, not qua:I. I fy 
for t tie AC P Sc tieme on * d yiiaii,j C ' bas is . The AC P 
bori F I Is in the 1 r case shall be gratit:ed conforming to 
the existing hierarchical structure only." 

1 7 . 	The 	I mnpugned 	let: t:er dated 7 . 1 2 . 2000 :i ssued by the 

first respondsesnt relied on by the third respondent for 

wlI:hdraw:jng/(I(,.,r)yjylg the benefits of ACP' Scheme to the 

applicants in these Original Applications reads as under: 

im 

1'he J)i r e c to r 
T.F. P. 
P.B.No. 1801 
Co c hin -682016 

Sub: 	ACP scheme for the Central Govt. 
Civilian Empl.oyees-reg. 

Sir, 

I 	am 	d:trec; ted 	to 	refer 	to 	your let. ter 	No. A1/1-2/97-pt .11' .i/Vo].Tt/3968 dated 13. 10.2000 on 	the aboVe 	merit::Ione1 subject: and t:o Ray t:hzit In a (jefined Li I (!rllrchy of 	gr,.ides 	'fi.nnnci,iij 	upgradatIo;) 	can 	be gi yen only If an employee fulfils the conch, tions of 
not:ifjed Recruitment Rules of next higher post and 
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failing 'which 	he 	cannot 	be 	given financial 
upgradation under ACP Scheme either in promotion 
grade or in standard/common higher pay scale. 

Yours faithfully, 

Sd/- K.P. Màlhotra 
Under Secretary to Govt. of India" 

18. 	From condition 6 reproduced above it is evident that 

fulfillment of normal promotion norms (benchmark, 

departmental examination, seniority-c.um-fitness in the case 

oF: (roup-i) etnpl oyor'.s $ etc. ) are the pro-requisite for grant 

j
o:U financial upgrada I: ion. This will, ensure t ha I: I: he 

stagnation is not due to the employees' fault. Nowhere in 

this cndit:ion, "fulfillment of c:onditions of notified 

Rec ruL tmen I. Rules'' as included in the impugned let: to r dated 

7.12.2000 is mentioned. Further, we are of the view that the 

report: of the Elf Lb Cent: ml Pay Commission or their 

r('eomflieftdiI Lions could riot.: be an aut:hority for t:he respondents 

For Issue oF the.1 ett:er (latecI 7.12.2000. 'Fhefr actions are 

to he on the has:l.s of,  Government: ' s orders on the subject.. 	On 

a comp.i e t; e rend I ng of A-i and A- 2 OMs we find I: hat there was 

no men 1: i. on 	I: hat, 	t. he two f inaric in I upgrada t ions would he on 

the 	basis 	of 	possession 	of 	prescribed 	educational 

qualifications for the direct recruits as stated in the 

Rocru:i tment Rules. From a reading of condition No. 	7 we 

Find 	that: 	ii nzincijil 	upgradati on under the scheme was 1:0 be 

gi VOti to I.. I flo flpxf• higher grade in accordance w 11 -1 h the 

existing hi erarchy in a cadre/category of posts wi thtout: 

creatlng new posts for the purpose and :tn absence of defined 

hierarchical grades the financial upgradation were to be 

given by Ministries/Departments concerned in the immediately 

next: Ii ifghe  r (5 Landa rd/common) pay scales as indica ted in 

Annexti re-i I to the sa id OM. :1 1 was a Iso enijol nod thin I: post: s 

wit I ni w're pant. oV it wel I -dFlned ca(ire wits not, qwt I I Fled lot 

ACP seii'me 0n dynamic has is . Keeping i fl vi OW t:hie 
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instructions contained in this Condition No. 7, for deciding 

whether the employees in a particular category of post are 

entitled for the benefits Of ACP Scheme in the next higher 

grade in the hierarchical structure or in the next higher 

grade on dynamic basis, it has to be seen as to whether the 

employees are in posts which are part of " a well defined 

cadre" or are holding "isolated posts". For deciding these 

aspects the respective Recruitment Rules of the lower and 

higher gradc, posts are relevant. 

19. 	RCHPOfl(jfl Is 
have not: produced the Recrul t:ment Ru] es 

of the posts 
which have been shown by them as the "Next 

Higher Grade in accordarwe with the existing hierarchy as per 

notified Recruitment Rules" in R 3Gstatement before this 

Tribunal so that this Trbuna1 can consider whether the posts 

1i:Id by the appij.(,flII5 
and the posts shown in the st:ateme,it 

could be said to be in the hierarchy of posts. Only in O.A. 

No. 297/2001 respon(Ipflts 
in Support of thej st:anid that the 

app t :Lcri,i t: 	t: here in 	(lid 	not: 	Eu]. iii 	the 	qua]. if Jca t: I oris 

prescribed for the higher pos.t of Bosun(Certifjed) had 

annexed the Recruitment Rules for the post 
	of 	Bosun 

(Certified) as Annexure_2A. 	
In col. 7 of the Schedule to 

the flecrtjjt,nnt Rul5 
for the post of 1306ufl(Certjfjed) 	the 

oducat:jori 	and other quai.jfj0115 
required for direct 

rec ru 1. t:IHerIt i. s [nd I cat: ed as b ilows 

''Esseri I jj 

Possessjor1 of 	Fishing 
Certificate 	issued 	by 
Departrnp 

1. 	Matriculatior) 

9 	C... ,' 

Second 	Hand 	Competency 
the 	Mercantile 	Marine 

.u;eejs1 iJI complet ion o 11, training as Fishing Second 	Hand 	at Centrt. J 0 pe rii t: I. V e 	 Ens t.it:ute 	of 	Fisheries S • 
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in Co.1. 	10 - "The method of recruitment whether by direct: 

rec ruitment/proni() t: .ion/deput:at: ion/transfer and percentage o I 

the vacancies to be filled by various methods" - it is 

indictit;ed as "100% by promotion failing which by direct 

recruitment", it is further stated in col.8 titled "Whether 

age and educational qualifications prescribed for direct 

recruits will apply in the •case of promotees" "Age - no 

Edm:zit:'joria I qua 1. i frtcat:jon - yes", in c:oj. . 11 t:'I t:ted "Tn 

':l1?30 of tecl:u I. Iment. by pronIoti.on/(I(pIJt,i I: I on/ I. rzitisfor grl)des 

from which promotfon/deputatjon/traflsfer to be made" it is 

s t a t e d "Senior Deckhand/Senior Deckhand-cum-Cook with three 

years service and Jun:[or Deckhand with 5 years service in the 

respective grade.t' it is this recruitment rule which is 

relied on by the respondents in the said Original Application 

It) deny ilie F I tu)nc,I,,fl upgra.In t:i on undler t:he ACE schenie to the 

app) Icent. there) n. What: has been rcprodijcpcI above as t:o the 

(.:oI,e,il: 
I 
s oF Cot . 	11 w:1 Ii 	ci early 	:1 nd:tc;it,p 	that: 	what: 	I he 

Rec r u i tmenit: Rules provided for is only 11'ia I the post: of 

Bosun(crthf:jp(j) is to be 	1 7 f1 I ed up first: by the serving 

emp1oyes 	of 	the 	lower 	categories 	who 	fulfil the 

qualifjatj onis prescribed for direct recruitment. 	As fdr 

1)0th Jtini or and Senior Deck Hands, the next promotional grade 

:1 s 	Iosiiri (Ce r I: 'I Ii ed ) we ho,i ti 1: hat even though I n Co 1, . 10,  the 

word "prnrnot:jon" had been 1150(1, this is act:ual l,y a 	ces(? of 

H .11.:) ng up of t:he posts of liosun (Cert if ied) by "Transfer" by 

employees 	Of • 	lower 	grades who fulfill, 	t:he educe t: lone I. 

quail 'lice tions for direct recruits. 	In this view of the 

matter, 	it: cannot: be treat:ed that all these posts form part 

wet I dV V I nod 	cadre", as 	.stnt:ed 	in 	Coridi t'ion 	7 	of 
Aninexure- I. to t:he A-i ACP Scheme, 
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20. 	From R-3G statement we find that for the first 

applicant who is a Welder, the post in the next higher grade 

had been shown as Asst. Foreman (Welding). Welder is an 

artisan post and Asst. Foreman is a Supervisory level post. 

As per our information the hierarchy of posts for an Artisan 

cadre is Skl.1 led Grade-ITT, Ski. tied Grade-I I, Ski....led Grade-I 

and Master Cr:iFt:snitiri. in t:h:l,s view of the matter in our view 

the post of Welder and Assistant Foreman could not be treated 

as part of a well defined cadre. 

21. 	We also find considerable force in the applicants' 

contention that if educational qualifications for the higher 

grade post: is being insisted upon for promotion of an 

employee i. ri ti .1 oWe r g riffle , s ucli an employee cannot: be said to 

have an adequate promotIonal aventie as provided for in A-i OM 

dat:ed 9.8.1999. Supposing there are two posts, Post: A and 

Post. B, Post: A be:1 rig in a grade lower than that of Post B 

The rec:ruit:nient: qualification for Post A is Matriculation arid 

recruitment qualification for the higher grade Post B is 

Graduation and if it is provided for that, Post B should be 

f I I. I ed up 1 00% by promo Ii on by those in Post -A Aho are 

Griidua t:es , i. I: can never by any st retch of imagination be 

s tated tlui t post: - 13 is a promotional, post to post:- "i  because 

those who have Jo:[,ried post A with Ma:ricui.a tiori qualificati on 

can never aspire to become holders of post B unless they 

acquire I:he educational qualification of Graduation. At the 

same time , 11 the Rec ruitment: Rules provide t:ha t'. a certain 

proporl: ion 	of7  the post: -1.3 would be filled tip by .........umberit:s of 

the p(:)s t: -A wi. t:hout: 	any st ipu a tion regard trig educatiotia 1. 

qtia.I if: :i.cat: Ions, 	t:hen post-B can be taken as a promotion post: 

of post-A . Reach.i.ng  a higher g. ade post after acquiring a 

hi gher educatIonal qutiii.ficat ic. can never be considered as a 

pron,ot:ion.l avenue arid theref e the two post:s can never be 
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considered as part of a well defined cadre. According to us 

t:his bus been clarified under ciarifjc,itjon No.8 given by the 

Department; 	of 	Pc rsorinel 	& Training by l:heir ON No 

353034/1/97-Ett (D) Vol.IV dated 10.2.0 (A2 in this OA) 

which reads as follows: 

8. 	Appointment on the If the relevant Recruitment Rules 
basis of limited provide for filling up of 
departmental vacancies of Stenographers 
exarnj.nat:jori 	by which Grade-1)/Junjor Stenographers 
an employee joined a by direct 	recruitment,jriductjon 
new service should of LDCs to the aforesaid grade be 	treat-ted 	as t:hrough 	Li.mil;ecl' Department-at 
promotion 	or not: . Compet I. Live Examine t ion may 
For example, 	in case be 	t rca t:ed 	as 	direct 	recru:i t:men t; of Group-D employees for the purpose of benef I t- under appointed as LDCs or ACPS. 	however, 	in such cases, 
Grade-I) Stenographers service rendered in a lower pay 
eppol n t:nd 	from emongs t: scale 	she). I 	not 	be count:ed for LDCs shouLd be treated the purpose of benefit under ACPS. ris 	direct: 	recruits The case of Group-D employees or not 	in 	the who become LDCs on the basis of respect: I ye 	higher 
grades. 

(lepart.:ment:al 	eaminatjori 	stand 	on 
different 	footing.in 	thcir 	case, 
relevant 	Recr1.jfn,ent: 	Rules 	prescribe 
(I 	promotl:lor) 	(]Wttfl 	to 	he 	filled 	up 	on the 	has] s 	of 
exam ina t ion. 	The reff) re, 	such 
a ppo 1 n t:men t: s 	she) 1. 	be 	coun ted 	as 
p romo t I on 	for 	the 	purpose 	of 	ACPS. In 	such 	si tMet:ions , 	past: 	r e gu 1, a r - Sflrvi.ee 	shall 	also 	be 	counted 	for in r t:her 	benef I ts, 	if 	any under 	the Sc 1, C'IDO 

It; 	will 	be 	ev:jdent; 	from the above 	that what 	is 	relevant 	is 
pass 1 rig 	of 	dope r t:meri tel. examine Lion 	and 	riot: 	educe t I one] 
quail. ii cat: ions 	possesse(j by Group-!) employees for 	the purpose 
of. A CP 	Sc home. 	I n 	the present: 	OA 	We 	fl rid 	I: ha t 	he 
respondent- s 	do 	not have a case that the applicants have not 

passed 	t:ho 	dope rtrner,ttij exeininat ion 	prescribed, 	but: 	t:hej r 
cont;ent: ion 	is 	that; they 	do 	not 	have 	t h e 	educational 
(Iunl.iU i.cations 	prescribed for 	d i r e c t: 	recruj t:s . 	This 
(:orit:o,ition 	Is 	not: 	as 	per the ACP Scheme. 
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From a reading of pare 7 of Annexure -I to A-i OM 

dated 9.8.99 and what is brought out above in our view what 

is required to be examined is whether there is a well defined 

adre consisting of different grades where promotion from the 

lower grade to the higher grade is on fulfillment of 

promotional norms like passing of a suitability test, 

filfi.iJmeyt; of bench mark, etc. and if an employee fulfils 

these conditions irrespective of whet:her there is' a vacancy 

in tlie higher grade or not if he has completed the prescr:i.bed 

period of. serv ice Lii Ilie Lower grade as per the ACt' scheme 

he will be eligible for financial benefits. On the other 

hand if a higher educational qualification than what: was 

prescribed for the lower grade post to which he was 

recruited/promoted, is provided for in the Recruitment Rules, 

for f:iliing up the next higher grade post, in that case such 

(I post: cannot he taken as a promotional post and both the 

pus t (:lIniIot. ho s tii toil I.o holong Co ii ''well. defined cadre 

Another relevant factor that we notice is that all. 

the posts under the respondents have to belong to either a 

well defined cadre or isolated ones. If they belong to a 

well defined cadre, there will be either a lower grade post 

or a li:igher grade post in the Cadre. 	If the post: is an 

I riot ii ted 	Omie , 	I: he re 	wi 1.1 	bo 	neIther 	a feeder post nor a 

promotionO 1. t'OS I . In such a case the question of possessi on 

of prescribed qualifications for the promotional post does 

not: arise at all. The first applicant in O.A. 1353/2000 was 

a Welder in grade 3050-4590 and by Officer order No. 74/2000 

he was given the second ACP direct to grade 4000-6000. By 

this act the respondents had accepted that the post of Welder 

was an Isol a ted post, and the holder of, the posi: was elig:i hi e 

For t: he benef i t: of ACP scheme on dynamic basis . If the post: 

of: We ide r Ls an I solo I ed () si I: here cari not be any promo t: ion 
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post for the said post of Welder. Under such circumstances 

the claim of Welders for the benefit of ACP Scheme tinder 

dynamic ACP Scheme cannot be denied if they complete the 

prescribed years of service. 

24.. 	We also find from para ii of A-i OM dated 9.8.99 that 

any clarification/doubt as to the scope and meaning of the 

scheme would be given by Department of Personnel & Training 

(Esl:ablishment-D). When such a specific provision is made 

fl IUJ t tie re I S ti() 1 0(1 i C I] t I Ofl 1 n 1.110 'Impugned o rd o r d a I. ed 

7 . 1 2 . 2000 that: the same had been issued by the 	I)OPT 

( Estabi :1. shmerit:-J) ) and the same has been 	issued by t:he 

Min:ist:ry of Agri culture, we hold that the same is against 

para ii of A-i OM. Even t:hough respondents in the additional 

reply statement: submitted that the first respondent had 

issued the same in consultation with the DOPT, we are unable 

to IIrroJ)I the IiII(' t)i'Cl1IjMe there is no nd I rzit;jon tO Ibis 

ii the said order. Thins iiport' from t:ho n,er -it: for thin 

ron son t: hi t; t; he so id order had been Is sued by an ;iu thor'I. t:y 

not competent; to issue the same as per Al scheme also the 

said impugned order dated 7. 12.2000 cannot be sustained and 

is liable to be set aside. 

25. . 	We 	iil,so 	I: 1 nd 	t:htil; 	in 	OA 103/2001 , applicants had 

F ii 0(1 MA 1071/2001 em: los log therew I, t;h A-H OFf 1 ce Order do ted 

21 . 5 . 2001 Issued by I; he Con I roller of Accoun Is ( IIQ ) and 

submitted that according to t:heir understanding the Seni.or 

A,ount;arit',s inc Itided in A-H were also wit;hheid the bnef,i Is 

of ACP Scheme stat:ing that they were not fully qualified for 

promotion as per Recruitment Rules but the benefits of ACP 

Scheme had been gi von to t;hem by A-B. According to the 

a 1)1)1 I ciint' M t: he Maine yards t; i ck W0111rd have to he rippl I od I n 

t:t1e jr (:050 	also. 	There worn no subitil s.slons Irorri thO si do of 
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the respondents before this Tribunal in this Connection 

This leads us to conclude that what had been stated in MA 

1071/2001 as factual. 

'J'hougli 	t:hn 	respon(1(rI t:s have used only 	the word "qIil)Jj Ii Cat: ,i,on" i.n 	the 	:ifnpug,)r(J 	orders 	in 	0 . A. 	No. 
1353/200() O.A.f.4

0103/2001 and O.A. No. 297/2001, from a 

reading of R-3G and A-7 we hold that what the respondents 

mean by the said word is "educational qua1ffjcj05. We 

have already held that when different educational 
qua 1 ifjcf. j05 

are prescrThpcj for lower and higher grade 

Posts both Posts could not: 
1) " S11 -id to be a part -  of a w(1ll 

deft tied clI(ir(?. tljrtI(ir. 11 
SIjc:ti It 

fd.ghr grade post: on.i y Is 
it va J. tat).]. e 	

to I: he i fleumberu t: s of t: he said .1 owe r grade post: for 

career progrssj on, t:hen such Jtflcumbprif•5 cannot- 
he said 	o have /Ide(Jm t:e 

 

"J"IMP of pro,)t ion. 

27. 	
In the light of the detailed analysis given in the 

foregoing piIragrap5 we hold that ths0 four 
	Origiria] Appi icat:Ions 	are 	

flab] e to suc:cee(i t:o the extent: ind1c;t ed 
he I OW 

( -
I) We Set 'iside and quash the -letter No. 	5-48/200() 

Fy -Adi,i dated 7.12.2000 fSsuje(j by the Govt. 
	of 

india, Ministry of Agrfcujt 	
(which is Annexure - 

R-3C in OA No. 	
1353/2000, Annexuire R-2 in 0.A. 	No. 

103/20)1 .;iruj Anflextire R - 3f) in 0. A. 	No. 	212/2001 

( 	) 	We 	
set. aSj(Je and quash A-S order dated 

21 . 12.2000 to .t:he extent it relaf5 to the app.] icants 
-in  

A. 	No. 	13 53/2000 and O.A. 	N. 	103/2001. 

60, 



We direct the respondents to continue to grant 

the benefits of ACE' Scheme to the applicants in O.A. 

	

Nc). 	1353/2000 and O.A. 	No. 	103/2001 with all 

consequential benefits. 

We direct the respondents to grant: the benefi t: 

of ACP Scheme to the applicant in O.A. No. 212/2001 

in accordance with A-3 and A-4 orders dated 11.2.200( 

	

and 	17.2.2000 	and 	the consequentefal benefit 

thereof; and 

(v ) We set aside and quash A-4 order dated 9. 1 .200 

In OA No. 297/2001 and direct the respondents t 

re-examine the case of the applicant afresh for gran 

of benefits under ACP Scheme keeping in view th 

(Ii rec t. ions and observa t; ions conlai ned in this orde 

and Al and A2 ONI dated 9. R .99 and 10.2.2000. 

	

We 	dl 	oie 	of: 	the 	Four 	Orig:lrtat Ap plicat::Ioris 115 

above with no order as to costs. 

Dted the 13th of December, 2901. 

Sd/- 	 Sd!- 
(G.RAMAKRISHNAN) 	 (A.V HARIDASAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

kniri 
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APPENDIX 

Q A 33j20QQ 

True 	copy 	of th 	ACP Sdhenia approved by the Government as per G.Ij. 	T)èpàrtment of Personnel & Training O.M. 	No. 35034 /i/975tt(D) dated 9.8.99. 
A2 	True copy of 0.11, 	No 35 O34/1./97-Ett(D) (Vo. 	IV) dated 10.2.2000 clarifying A.C?. 

A-3: 	
True copy of Office Oder N0.15/2000 (No.A1/1-/97/ Part 	

III/i 161) dated 11.2.2000 •isued by the Director 	Integrat 	flsherjes Project, Kochi-16, 
'rrue 	copy 	of 	Office 	Order 	No74/2000 (No.A:i./2

i TI) dt;ed issued by the 3rd tesporl(jeflt qrani;jjig ACP grade to the applicants to Ft. 

T,:ijo 	COPY of 	canc Liat: ton order No, 122/2000 (No. Al /t-.2/g7/prt 11) dated 21,1 
respond 	 2,2000 isuec1 by the 3rd ent  

'rrue copy 	of 	represejitat IOfl 	dated 	22.12,2000 
submjttd before the Director, Integrated Fisheries 
Project Kochj-16 by the Integratd Fisheries Project Employees' Federation 

A7: 	Tnte e>l:raef of the 
ro'[Pvanf portion of the report of th 	

Vth Pay Commi ssjon recommendation from are 22.1. t 	22. 31 	 p  

iii tie 	copy 	of 	AJinii'r 	22 . 1. of 	A(p 	 capt loned 	'Bas ic 	Peatures e. re rntmflr1 or for 	Cer)tra 1, 	(overnmeJit 

esp!1c1ents' 

R 	3A: Photo copy of 	he order No. 75/2000 dated 	:. 8.2000 d of repondnt 

P3j3: Photo copy of the 
/TFP/i X'•-17/172 

lettet 

Accotints 	Of flee , 
dated 	11.10.2000 	Of 	the  
CochIn 	 Pay 	and 

R'3C: Photo copy of 	the 
7, 12.2000 	of, 	the 

iet.t- 	o.S-48/2OOQpy.Ad,ii 	dated ftinistry of Agrjcuittj 
P• 	31) PhotO 	i0py 	r f 

• 

t he etjj 	1 	C iv 
• pi 	n aplcat Ii 	by 	the 

Phot) 	copy 	of the 	undlert:akj ng app )  given 	by 	the 

Photo 	copy 	of the 	unc1ertakjg• 
• 1 1 ca app 	n L given 	by 	the 

Photo copy of the 
of 	the 	app licant- s 

statement- 	showing the present grade preparec) by the 3rd respondent 

• 	 • 	

•• 



R-3H: 	Photo copy of S1.No.(t) of Annexce,22,1 of para 22.31 
of Ankiexure A7 

0 . A. 103/2001 

Ap,p1.içarAp nxures 

A-i: 	True copy of the ACP Scheme approved 	by 	the 
Government as per G.T. Department of Personnel &. 
'rraining O.M. NO.35034/1/97-Stt(D) dated 9,8.99, 

A-2: 	True 	copy 	of 	the 	Office 	Memorandum 
No.35034/1/97.-Estt(D) (Vol.IV) dated 10.2.2000. 

True 1 	copy 	of 	Office 	Order 	No.15/2000 (No.A1/1.... 2/97/part 11:I) dated 11.2.2000 issued by the 
Director, int.eciraI:,pd Fisheries Project, Kochi-16. 

A 4 	True oy of Off ice Orlor rIo. 74 / 2000 (Ho. Al. / I --2/97 / 
Part TIl datd I.....000 i.ssi.ted by the 3rd respondent. 

Ti:ue co:)y of cance1J.aton order No.122/2000 (No. 
Al/i -2/P)rt 1.1 /737) dtec1 21.. 12.2000 issued by the 
3 r d respondent 

True 	copy 	of 	representation 	dated 22.12.2000 
stibini tt,ed before the Director, Integrated Fisheries 
Project, Kochj-16 through the Integrated Fisheries 
Pro -i ct. Pmp1oyees' Feclerat ion. 

A-i: 	9r'Ir? 	-opy 	of 	orck?r 	dated 	9 .....200] 	in 	11.A. 
Ne .I (;27 / 2000 in 0, 	No. 1 353/2000 	Of 	the 	Hon ' bi e 
(nti] Arimi iii r:rnt' 1 yr.' Tril)Un 1 , 

A . 	Triic 	copy 	of 	Off ice 	Order 	No. 29 / 2001 
(No. A .l.2023/r'r Ao/Coord/ACp 	. Schrne/20OO--Oi /567-80) i cr", I, I A (I. by th' cent -  roil er of Accounts (HQ) , Govt . 	of ind, 	Mini:t-  .ry 	of: 	Agri.cuJ.tur 	& Cooperat;j.on, New 
Dc] hi 'dated 21.5.200] 

c' 

R--L: 	True copy of letter 
lFr/Tx. -J7/I77 	dtrr1  

11.10.2000 isued by 	Senior' Ar'countn Of .t i.cnr to the Accounts Officer, lnt:egrated 
hr.r1i c' 	Pro I'f , Cochin 

tie copy 	of 	letter 	lb. S--48/2000.-Fy. Admit. 
;ovei:,iniitt of I ..id'i a, Ministry of Agriculture 	to 	the Director, I.F.P., Cochjri. 

True chpy of undertaking dated 2.12.2000 furnished by 
the i.st: applicant 

R-• I : 	Ti tie 	hopy 	o :f. 	undert: ak i ng 	furn isheci 	by 	the r 	 2nd o' 1 :i r 	n 

R- 5: 	'l'ri.ie 	rv 	of 	tinc1'rtaJj, 	furnisher 	by 	the 	3rd ippIicii1t Ilfltod 14.11 .2000. 

fl 	: 	Ti tie' 	ypy 	 t.ifldPriic i.nq 	fu.rflshe(1 	by 	the 	4th app 1 i rail I 

R-'7 : 	Tr ii 	copy of Stat: olnent: issued by Director r Ic:. 
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:- 
A-i: 

• 

• True, copy 	of 	the 	ACP 	Scheme 	approvedd 	b 	th Governmenti, 

. 

e '- 
il 

. as Iper.' G.'V. 	Dópartment.óf Personneløandt Training 0 M 	No 35O34/1/97-øtt (D) dated9 8.99 
A72 True copy 	of, 	01. M 	No 35034/1/97...Eastt. 10.2.2000. ', 	 "• 

• 	• 	 4 	A-3: 

	

.' 	.. 

If 	 ' 	

I 	 11 True copy of Order -No.14/2000 (NooAl/1_2/97/part 111/ H' 	201) 	dated 	11.2.2000 	issued 	by' the. Drector Integrated Fisheries Project, Kochj-16; 
• 

 
- . 	

'-I- 
,; 	True copy of Sanct

.

ion Order1 No.A1/1_1/2000/p 97 dated 17.2,2000 with 	fixation 	statement 	issued 	by 	the Accounts 	Officer, 	Integrated 	Fisheries 
• Kochi-16. 	 Project, 

 True extract of the relevant 	ortjon of Para 22.1 to 22,31 of the Vth 
Pay Commission recommendations along with Annexure 22.1. 

• 	 '• 

R3A: Photo 	copy 	of the order No. 	33/2000 dated 16.3.2000 of 	the 	I.F.P. 	Cochjn. 

R3B: 

. 

Photo copy of the order No.74/2000 dated 1.8.2000 	of the 	I.F.P. 	Cochjn. 

R3C: 
Photo copy of the letter NOPAO Agri/cochjn/pre5) 
OPP/IX_17/122 of 	the 	Ministry of Agriculture dated 11 .10.2000, 

• 	 R3D: 
Photo copy of the letter NO.548/2000_pyAdmn 	dated 7.12.2000 of the Ministry of Agrjcult5 

A-i: True 	copy 	of 	the 	ACP 	Scheme 	approved 	by 	the Governrn,nt 

	

as 	per 	G.I. 	Department of Personnel and 

	

Training O.M. 	No. 350 34/1/97...Estt (D) 	dated 	9.8.99. 
True 	ccpy 	of 	thA Memorandum No. 35 034/1/97....Egtt 	(D)I (Vol..IV) 	dated 	10.2.2000. 	 • 

 True 	copy 	of 	representation 	dated 	22.11.2000 submitted by the applicant 

'I 

to the 2nd respondent. 
 True copy 	of 	Memo No.13-2/2000 Adm. 	dated 9.1.2001, issued from 	the Office 	of 	the 	Director, 	Central Institute 	of 	Fisheries 	Nautical and 	Engineering Training, 	KOchj-16. 

• 

R2A: Photo 	copy 	of 	-the recruitment rules of the post of Bosun 	(Certified) 


